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The 29ih October 1975
No.LJL.395/75/7.—The followiag Act of the Assam Legislative 

Assembly which received the assent of the Governor is hereby publi­
shed for general information.—

ASSAM ACT XVI OF 1975
(Received the assent of the Governor of A ssam  on the 23rd day 

of o  ctober, 1975)
THE DIBRUGARH UNIVERSITY 

(AMENDMENT) ACT, 1975.
AN

ACT
further to amend the Dibrugarh University 
Act, 1965.

Preamble. Whereas it is expedient to amend the Assam Act 
Dibrugarh University Act, 1965, hereinafter VIII of 
called the principal Act, in the manner here- 1965, 
inafter appearing;

It is hereby enacted in the Twenty-sixth 
year of the Republic of India as follows :—

Short title 
and com­
mencement.

1. (1) This Act may be called the Dibru­
garh University (Amendment) Act, 
1975.

(2) It shall come into force at once.

Amendment 2. In Sub-section (1) of Section 3 of the 
of Â sam 3 principal Act, the word "Rector” shall be inser- 
ActVIII of ted before the words "and the members of the 

1965. Court,”
Amendment 
of Section 7 3 In Section 7 of the principal Act, after 
of A^amAct’Wm (ii). the following shall be inserted as 
VIII of 1965.item "(iii)” and subsequent items shall be re­

numbered as items (iv) and (v) respectively.
"(iii) the Rector,”

of'secti™™̂  4. Section 9 of the principal Act, after 
of Assam Actsub-section (6), the following shall be inserted 
VIII of 1965.as sub-section (7), namely :—

"(7) The Chancellor as head of the Uni­
versity shall have the power to suspend 
the activities of the various authorities 

of the University as and when circumstan­
ces so demand and vest all powers and 
functions of these authorities in the Chan­

cellor to control the affairs of the autho­
rity or authorities so suspended in such 
manner and for such a period as deemed 

fit arfief reasonable by him.
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"(ii) the Rector.”

(ii) After clause (iii), the following shall 
be inserted as clause (iv) and (v) respec­
tively and subsequent clauses shall be 
renumbered.

"(iv) The Director of Health Services, 
Assam.”

"(v) The Chairman, Board of Secondary 
Education, Assam.”

(iii) The clause (v) shall be substituted 
by the following, namely :—

"(v) two Principals of Non-Government 
affiliated Degree Colleges to be elected 
from amongst themselves.”

(iv) After clause (v), the following shall 
be inserted as clause (vi) and subsequent 
clauses shall be re-numbered.

"(vi) one Principal of Government Degree 
Colleges to be elected from amongst 
themselves.”

(v) the word "and” occurring at the end 
of clause "(vii)” shall be deleted.

(vi) the punctuation full-stop (.) occurring 
in clause (viii) shall be substituted by 
the punctuation "coma” (,).

(vii) After clause (viii), the following shall 
be inserted as clause (ix), namely :—

"(ix) one- Dean of Faculty to be chosen 
by the Vice-chancellor from the Deans 
of Faculties of the University for a period 
of three years, by rotation according to 
seniority,”

9. (1) In Section 19 of the principal Act.9 - I n  S e c t i o n  1 9  of the principal Act, 
of Assam Acta f t e r  clause (1), the following shall be inserted 
VIII of 1965.as clause (2) and subsequent clauses (2) to (9) 

shall be re-numbered accordingly,

"(2) the Rector,” ' ...  ' ' ’

(2) The clause (3) of Section 19 of the 
principal Act shall be substituted by the 
following, namely :—
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"(8) ten teachers of the affiliated Degree 
Colleges representing different subjects 
to be elected from amongst themselves:

Provided that a teacher so elected 
shall hold office for a period of two 
years from the date of hip election.”

(3) After clause (8) of Section 19 of the 
principal Act, the following shall be 
inserted as clause (9) and clause (10) and 
subsequent clauses shall be re-numbered.

"(9) The Director of Health Services, 
Assam.”

"(10) One Education officer of the Board 
of Secondary Education, Assam to be 
nominated by the Chairman of the afore­
said Board.”

Amendment 10. In Section 21 of the principal Act, 
of Section 21a fte r  clause (1), the following shall be inserted 
Vlll^me!*3 3  clause (2)> a n d subsequent clauses shall be 

re-numbered.
"(2) the Rector,”

Amendment H. (1) I* Section 23 of principal Act, after 
of Section 23clause (1), th i following shall be inserted as 

r clause (2) an 1 subsequent clauses shall be re- 
1965. i umbered.

"(2) tl t Rector,”

(2) The existing clause (5) of Section 23 
of the irincipal Act shall be deleted and 
followi g shall be inserted as clause (51 
namely —

"(5) ten i Arsons to be elected from amongst 
the tei ihers of the affiliated colleges, 
and”

Amendment 12. For f ection 29 of the principal Act, 
of A s T lm ^  Howing shal be substituted, namely: —
Act VIII of
1965» "29. (1) (a) There shall be a Selection

Commit ;ee for making recommendations 
to the Executive Council for appointment 
of Proi (ssors, Readers, Lecturers, Regis­
trar, teasurer, Librarian a n d other 
officers of the University as may be 
provided! by the Statutes consisting of 
the following members, namely :—
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(i) The Vice-Chancellor as Chairman of 
the Selection Committee.

(ii) Three persons not holding any office 
of profit under the University— one to 
be nominated by the Chancellor, one to 
be nominated by the State Government 
and other to be nominated by the Exe­
cutive Council.

(iii) The Registrar shall be the Member- 
Secretary of the Selection Committee 
except for the Selection Committee for 
the appointment of Registrar in which 
case the Vice-Chancellor shall nomi­
nate one person as Member-Secretary 
in consultation with the Executive Coun­
cil.

(b) In making recommendations for the 
appointment of Professors of the Uni­
versity the Selection Committee shall 
co-opt the Head of Department concern­
ed, if he is a Professor, one Professor of 
the Department to be nominated by the 
Vice-Chancellor and three persons not in 
the service pf the University to be nomi­
nated by the Executive Council out of 
a panel of not less than five names of 
perrons recommended by the Academic 
Council, who have special knowledge of 
the subject for which the Professor is 
to I 1 selected.

(c) I i making recommendations for the 
app intment of Readers or Lecturers and 
oth( r teachers of the University the 
Self ,'tion Committee shall co-opt the 
Hea 1 of the Department concerned, one 
prol issor of the Department to be nomi­
n a l 1 by the Vice-Chancellor and two 
perl )ns to be nominated by the Executive 
Cou icil out of a panel of not less than 
five names of persons recommended by 
the Academic Council, who have special 
kno rledge or interest in the subject for 
whii h the Reader or lecturer is to be 
selei ted:

Provi led that, where the Executive Coun­
cil proposes to make an appointment
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otherwise than in order of merit arrang­
ed by the Selection Committee in the 
posts of Professors, Readers or Lecturers, 
it shall record its reasons in writing and 
submit them to the Chancellor who may 
approve the proposal or return it to the 
Executive Council for reconsideration. 
After reconsideration, if the Executive 
Council desires to pursue its original 
proposal, it shall refer the matter again 
to the Chancellor for his decision which 
shall be final:

Provided further that, where a Selection 
Committee recommends io the Executive 
Council the name of one person only and 
that person is not acceptable to the Exe­
cutive Council, the Executive Council 
shall record its reasons in writing for not 
accepting the recommendation and direct 
the Registrar to advertise the vacancy 
again and convene a meeting of the Sele­
ction Committee for making fresh reco­
mmendation and in so doing, commu'ni ate 
to every member of the Selection Con ni- 
ttee the reasons recorded as above.

(d) Where an appointment is to be nt ide 
to a temporary vacancy of teachers of he 
University, the appointment shall be 
made, if the vacancy is for a perioc of 
one year or more, on the re-commer la- 
tion of the Selection Committee in ac »r- 
dance with the provisions of the pri ce­
ding sub-sections and no ad-hoc appo it- 
ment shall be made by the Execu ve 
Council.

(2) If a member of the Selection Commi iee 
is unable to attend, he may send iis 
opinion in writing to the Vice-Char 'e- 
llor and such opinion shall be tai sn 
into consideration by the Selection Cc ti- 
mittee in making its recommendatioi

Explanation :—  For the purpose of ( his 
Section, the co-opted members shall be 
deemed to be members of the Selec! on 
Committee for the purpose for w k  ch 
they are co-opted.
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